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IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

WEDNESDAY, THE TWENTY EIGHTH DAY OF AUGUST
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT APPEAL NO: 978 OF 2024

Writ Appeal uoder clause 15 of the Letters Patent Against the order dated

26-07-2024 in l.A.No.'l o'f 2O24 in WP.No. 23976 ol 202O on the file of the High

Court.

Between:

'1 . Sri Ramesh Kumar Bung, S/o. Late Sri Ram Prakash Bung, aged about 60
vears. Occuoation. Chaiiman, A.P. Mahesh Cooperative Urban Bani<, Head
bffice and 'Regd. Office 8-2-680/1 and 2, Road No.12, Banjara Hills'
Hyderabad - 500 034.

2. Sri Prem Bajaj, S/o. Sri Shankerlaji Bajaj, aged about 60 yea{s, Occupition.
Director, A.P.'Mahesh Cooperative Ljr6an-Bank' Head. Office- -and .Regd
Office 8-2-680/ l and 2, Road No .12, Baniara Hills, Hyderabad - 500 034

3. Sri Ram Bhandari, S/o. Sri Kundanmal, aged about 55 years, Occuplttion.
Director, A.P. Mahesh Cooperative Urban Bank, Head Of{ice- and -Regd.
Office 8:2-680/1 and 2, Road No.12, Baniara Hills, Hyderabad - 500 034

4. Sri Govind Narayan Rathi, S/o. Sri Badri Narayan Rathi, aged aboy!6-p years,
Occupation. Dir6ctor, A.P. Mahesh Cooperativ€ Urban 8ank, Head Office and
Regdf Office 8-2-68011 and 2, Road No.12, Eanjara Hills, Hyderabad - 500
034

5. Smt. Pushpa Boob, W/o. Sri Bhagawandas gooU, ryeg about 5O-. years,
Occuoation. Directoi, A.P. Mahesh eooperative Urban Bank, Head Office and
RegO'. Office }-2-ffiOl'l and 2, Road No.12, Banjara Hills, Hyderabad - 500
034

6. Sri Badrivishal [/undada, S/o. Sri Heeralal Mundada, aged about 60 years'
Occupation. Director, A.P. Mahesh Cooperative Urban Bank' A.P. Mahes-h

Coop'erative Urban Bank, Head Office ind Regrd. Office 8-2-68O/1 and 2,

Road No,12, Banjara Hills, Hyderabad - 500 034

7. Sri Brii Gopal Asawa, S/o. Sri Srinivas Asawa, Occlpation -Directo^r,^AP
Mahesh Ccioperative iJrban Bank, Head Office ?rF- BeSd. Office 8-2-680/1
and 2, Road No.'12, Banjara Hills, Hyderabad - 5O0 034

...APPELLANTS/RESPONDENTS No.7, 10 to 15

AND



1. A.P. Mahe:slr Cooperative Urt,an Bank, a Multi-St:te S:hedule Bank,
reg]stered under the.provisions of the Multi-State Cooperrtiv( Societies Act,
20-2 hau1\g tr; A.P. lvlahesh Cooperatrve Urban Bank, Hea<l Ofice and Regd.
Office 8-2-680/1 and 2, Road No.12, Banjara Hilts, Hyd€ rat aO - SOO O5+,
represented t y its Officer appointed by Hon'ble High Cotirt of T elangana.

...RESpONDENTS/PETITIONER Rl: Sp ONDENT No.4

2. Shaligram [)r oot, S/o. Ramdev Dhoot, Membershrp N. r. 
, 

| 41 9. Occuoation
Business, rl c,. 14-11-78211, Nai Basti, Jhinsi Cl o\vrati, Hyddrabad,
Telangana - 5C0 006-

3. Malik Dhoot, Wo. Subash Dhoot, Ivlembership No 1 I94 , Occupation.
Housewife, 11,'o. 14-11-782/1, Nai Basti, Jhinsi Ct owral i, gyOejraUaO,
Teiangana - 500 006.

...RESPONDENTS//1/I] IT ]ETITIONERS

4. The State of lkrlangana, lepresented by its Principal Sec.elr ry, Department of
Cooperation lecretariat Buildings, Hyderabad, Tblanllar a S'tj ) 029.

5. Cenkal .Regi ilrar of Cooperalive Societies, Departrrer t rf Agriculture,
Cooperation t:armers Welfare, Ministry of Agricultu're arO fa,mers"WeiiJie,
Ralendra Pras ad Road, New Delhi - i 1-0 001 .-

6. The Returning Officer of A.P. Mahesh Cooperative Urb; n tlar k Ltd.. Deoutv
Registrar of ,t:rperative Societiei, r.tamparri,-nvJ"i"t;; f i60 Soll ' -""""

7- The Reserve: Jank of lndia,^Mumbai, rep. by its Director O lnt.al West, Opp.
Railway Stat on. Mumbai - 400 008.

8. Sri Purshotan rdas Mandhana, S/o. Late Govindlaii l,4a,rdhan: r. Occuoation.
Sr. Vice -Chairnran, A.P. Irlahesh Cooperative Urban Bank, Hr aO OtfiSe anJ
R-egd. Office 1\.2-68011 and 2, Road No.12, Banjara Hiils, Hy,terabad: S00
034

9. Sri Lakshmi \3rayan Rathi, S/o. Sri Balakishanii Rathi. ro.rl a )out 55 vears
Oc-cupation. \rr;e Chairman, A.P. Mahesh Cobperatrve -Urbarr 

Bank,'Head
Office ,and Regd^^ Office B-2-680t1 and 2, Road N) 1:l- la-nlar; HiG;
Hyderabad - 510 034

10. Srr M-urlimanclrar Pallod, S/o. Sri Ramchander pallod, ()cr;tpe tion. Director,
A.P. Mahesh 3ooperative Urban Bank, Head Office and Fli:cd. Office B_Zl
680/1 and 2, Road No.12, Banjara Hills, Hyderabad - SO0 0:.t -

11. Baghwan 
^Par sari, S/o. . Bawari Lal pansari, Occupatior.

!lr-lgf! Cooperative Urban Bank, Head Office arid Regd
731/732, Street No.13, Himayat Nagar, Hyderabad.

i)irector, A.P.
Office, 3-6-

12. !:u1 Kumar Ilranga9iq, Sig GK..Bhangadia, Occupeticrr. )irector, A.p.
Mahesh, Cooo{)rative Urban Bank, Head Office and Regd. 3ff ce g_2-6g}t2,
Gtt, Rock Le!el Apartment, Road No.12, Banjara Hills, Hyierabrd -500 034

13. Bhagwati^ Dev Baldwa, Wo. Mahesh Baldwa, Occupz tiorr. )irector, A.p.
Mahesh Coope,rative Urban Bank, Head Office and Redo C>tic,t A-2_6g412i2'
Bnavanr Enclit\,e, Road No.12, Banjara Hills, Hyderabad-- 5(r{) 0 }4.

'14. Kalash Naray:rn Bhaoadiya, .S/o.. . Satyanarayan Bhasa(tiya, Occupation.
Director, A P.'t\lahesh doofieiative uru;; B";k,'B;g;rbaza,.] ri rOiiaOSO' 

-"

- ==7



1 5. Anitha soni,. 
. 
w/o 

^Bril Hii'3,",t&[ii 2:Si&XH"r,P;:i"i:l *i|p, Y3[33i

3S:3"il31;:#"'.:3i,?iil5: H voeia oad - 500 034

...RESPONDENTS/RESPONDENTS 8' 9' 16 ro 21

IANO:1 oF 2024

Counsel for the Respondent No'5

Counsel for the ResPondent No'7

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the operation and effect of the order in l'A No'1 of 2024 in

W.P.No.23976 ot 2O2O, dated 26 O7 2024'

counser f or the Apper ra"' 
:"T :ff 

":t,Yf$5,tJl[flEANA' 

Sr'couN SEL'

Counsel for the Respondent No'1 : SRI B'S'PRASAD.' Sr'GOUNSEL'
i"P., rrrlt.PennL LAW ASSOCIATES

Counsel for the Respondent No'2&3 : SRI DIL JIT SINGH AJLUWALIA'' 
i"P., Snr RAJESH KUMAR HERUR

Counsel for the Respondent No'4&6 : SRI B'MO}IANA REDDY'. 
GP FOR COOPERATION DEPT

: SRI K.L.N.RAGHAVENDRA REDDY

: SRI B.NALIN KUMAR, Sr'COUNSEL'
i"p , sir K.RATHANGA PANI REDDY

The Court made the following: JUDGMENT



THE HON'BLE THE CHIEF JtsTICE ALOI( AR.6 DIt-E

AND

THE H()N'BLE SRI JUSTI CE J.SREEHTVAS R{(l

!iRIT APPEAL No.978 of 2o24

JUDGMENT: t e,' \e Hon.'bte the Chief Jltstice ALok Aradhe J

Mr. Vedt.ia Venkataramana, lea-rned Sernior C'runsel

representing lvtr'. P.Amarender Reddy, learned .lc1-111 lel for

the appellantr;.

Mr. B.S.l)rasad, learned Senior Counsel ri :pl es3nting

M/s. Peari Las Associates for the respondent Nc 1

Mr. Di1 Jit Singh Ahluu'alia, learned t: runsei

representing V.t . Rajesh Kumar Herur, iearned ':t' -rlr scl for

the respondettr si No.2 and 3.

Ms. B.lr4rhana Reddy, Iearned. Governmcnl Fleader

for Cooperation Department for the respondent I'lc .4

Mr. K.[,. \.Raghavendra Reddy, learnecl r]o'.rn'iel for

the respondet-r - No.5.

Mr. B.l,lalin Kumar, Iearned Senio' C lunsel

representing NI r. K.Rathanga Pani Reddl', lr:errr e'-l c runsel



.|

2. With the consent of the parties, the appeal is heard

finally.

3, In this intra court appeal, the appellants have

assailed the validity of the order dated 26.07.2024 passed

by the learned Single Judge by which the application frled

by tlre respondent No.1, namely I.A.No. I of 2024 in

W.P.No.23976 of 2O2O, seeking permission to discharge the

functions of the Andhra Pradesh Mahesh Cooperative

Urban Bank (hereinafter referred to as, "the Bank") as

officer in charge, has been allor.ved.

4. Facts giving rise to hling of this appeal briefly stated

are that the appellants are the Chairman and Members of

the elected Board of Directors of the Bank. The Bank is a

scheduled bank incorporated under the provisions of the

Multi-State Cooperative Societies Act, 2OA2. As per the

averments, the elections were held on 2O.12.2O2O.

5. The respondents No.2 and 3 filed the writ petition

against the action of the respondent No.6, namely the

Returning Officer of the Bank, F conducting the elections



J

of the Bank. '-re learned Single Judge, by ar or.::er dated

08.O1.2021, I)(rr-mitted the declaration of the. res,r_r1ts. but

restrained tlre elected Board from taking rrr,r policy

decisions. Thr:r'eafter, the learned Single Judg.:, rvi h the

consent of thr: parties, by an order dated 3O.|O2A23,

appointed a Retired General Manager, State Barrk of lndia,

as an officer for running the administration and rrar aging

the day-to-day affairs of the Bank. Thereaf[er, rvilh the

consent of the parties, the learned Single Jucgc passed

arother order ,lated 28.12.2023 by which it q':Ls ck rified

that the office r in charge shall run the adminr.stralion and

manage day-to-clay affairs of the Bank and shal :,lsr take

policy decision s .

6. Thereaftt:r, an application, namely I.A,No. t,f '.1,024,

was filed bj, 1.f ., respondent No. I seeking perrni:,si, rn to

discharge the f u nctions mentioned therein. Tlre 1ei Lrned

Single Judge, b! an order dated 26.0T.2024, h:rs all owed

the same. Hen ce , this appeal.

7 . Learned li:nior Counsel for the appellants ;r- tn itted

that the r,r,rit petition is pefrdifig before the leetrrie,i Single
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Judge since 2020 and the learned Single Judge be

requested to deal with the *-rit petition in a time bound

marlner

8. On the other hand, learned counsel for the

respondents No.2 and 3 submits that he has already

submitted the written arguments before the learned Single

Judge.

9. Both the learned Senior Counsei appearing for the

respondents No.1 and 7 submit that they have no objection

to the writ petition being heard early

10. In view of the aforesaid submissions and in the facts

and circumstances of the case, we request the learned

Single Judge to dispose of the rvrit petition as expeditiously

as possible. Needless to state that the parties shall

cooperate for early disposal of the writ petition and shall

not seek any unnecessary adjournments.

1 1. Accordingly, the writ appeal is disposed of



l

Miscellaneous applications pending, if aly. sha1l

stald ciosed. ll ovt,ever, there shall be no order as to Irosts.
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SI:CT ON OFFICER I
i. tn" Offi"", a rpointed by Hon'ble High Court of Telar gtttra, A.P. Ivlahesh

Coooerative Urban Bank, a Multi-State Schedule Bark, re'listt red under the
provisions of ll^e Multi-State Cooperative Societies Acl. 2)2 taving its-AP-
iMahesh Cooperative Urban Bank, Head Office and ReEd. Olfice 8-2-680/1
and 2, Road No.12, Banjara Hills, Hyderabad - 500 034.

2. The Principal Siecretary, Department of Cooperation, S et;teta riat Buildings,
Hvderabad, State of Telanqana, Telangana - 500 029.

3. The Central F:egistrar of e ooperative Societies, Dep,ar'm :nt :f Agriculture,
Cooperation Farhers Welfare, Ministry of Agriculture artd :arrers Welfare,
Raiendra Prasad Road. New Delhi - 110 001 .

4. Tha Returnirg ,lfficer of A-P. Mahesh Cooperative Urban Eian ( Ltd., Deputy
Registrar of ()ooperative Societies, Nampally, Hyderabad - l; l0 101 .

5. The Director Reserve Bank of lndia, Mumbai, Central WESI, Opp. Railway
Station, Mumbai - 400 008.

6. The Section rJtficer, Writ Posting Section, High Court for th€ Stete of
Telangana

7. The Section (Jtficer Writ Non Service Section, High Court fo'th€ State of
Telangana.

8. ONC CC tO SIiI P.AMARENDER REDDY, AdVOCAIC. [C)PI.,,C]
9. One CC to Mis.PEARL LAW ASSOCIATES, Advocate. [C et-61
10. One CC to SRI RAJESH KUMAR HERUR, Advocate. [OF'U: ]
1'1.Two CCs to Oe FOR COOPERATION DEPARTMENT l-lgh Court for the

State of Telanr;ana at Hyderabad. [OUT]
12.One CC to SrRI K.L.N.RAGHAVENDRA REDDY, Advor:ate. [3PJC]
13.One CC to S'?l K.RATHANGA PANI REDDY, Advocatr:. [Ct'UCl
'14.Two CD Cop es.
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JUDGMENT

WA.No.978 of 2024

DISPOSING IfF THE WRIT PETITION
WITHOUT CoSTS
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